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The resoluti.on was, by leave, with-
drawn. 

lU3dars. 

RESOLU'l'lON RE NATIONALISA-
TION OF FILM INDUSTRY 
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Mr. Speaker: Res!>lution ml)\'ed: 

"This House calls upon the Gov-
ernment to appoint a Committee 
consisting of Members of Parlia-
ment and film industrialists to 
go into the question of national-
isation of the Film Industry." 

The Minister of Information and 
Broadcasting (Dr. Keskar) : Mr. 
Speaker, the Resolution of the hon. 
Member is so sweeping in its genera-
lisation that it will be dll'Iicult for me 
to reply to it within the few minutes 
that are at my disposal. He has in his 
very short but trenchant speech made 
a reference to two different matters--
one is the observation of the Esti-
mates Committee that there should be 
a Council which should go into the 
affairs of the tllm industry and the 
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oth~r is his own objective, or rather 
desire, that the said Council should 
look into the question of the nation-
alisation of the film industry. 

It is not possible fOr Government to 
give an opinion on such an important 
subject in such a short time but I 
might draw the attention of' the hon. 
Member to the fact that an industry 
which requires artistic initiative and 
imagination might not very easily 
flourish under the discipline of nation-
a lisation. I am meaning the word 
nationalisation in the stricter sense of 
the word. Therefore I do not think 
tbat it might be in the best interests 
0{ film production--I am not saying 
the film industry-to have nationali-
sation in the ordinary sense of the 
word. 

At the same time I am aware of 
some of the problems tbat face the 
industry, more specially about the 
technicians and workers of the indus-
try to which the hon. Member bas 
made a reference. There is no doubt 
that there is no standard. There are 
not definite working conditions pre-
valent in tbls industry and this might 
be leading in many cases not only to' 
hardship but to exploitation also. 
There is no doubt that some regula-
tion or regularisation, i! 1 may say 
00, in tbls industry would be very 
useful and beneficial and will make 
the industry work better. 

If we study theproblern we will 
find that one of the main reasons why 
any such regular working conditions 
do not exist in this industry is that 
1t is one of the rare industries in this 
country which require no registration 
or licensing for carrying on business. 
Even a panwaUa requires a licence for 
carrying on the business 0{ selling 
pans. But here anybody can take up 
the production with no capital, with 
some capital or with over capital, i! 
you like, and carry on the business. 
This might be considered to be a very 
funny state of affairs, but there it is. 
It is possible that it is due to this 
rather vague sort of prevailing condi-
tion that there has been no e1fort to 

lay down working conditions for the 
technicians and other people who 
work in the industry. Tms is a ques-
tlOn worth looking into and certainly 
I would agree with the hon. Member 
that this is necessary and should be 
done. But in order to see that better 
condi.~ prevail in the industry a re-
orgarusation or reguIarisation of the 
industry on a more stable basis is re-
quired. It is possible that if some 
sort of licensing or registration 0{ the 
work ~f film production is taken up 
we nught be able to pin down the 
various units of production to give 
better working conditions to those 
who work in the industry. 

The hon. Member bad made a 
reference to the question of very 
large profits made by the industry 
ana. also to the question of qualifica-
tions 0{ those who produce films or 
those who run the industry. I will 
not say anything about it. The hon. 
Member bas the right to have his own 
op:nions. But, no doabt, in an indus-
try Or in any business in which quali-
fit'lljions do not form any criterion for 
running the business, we will have 
a 1J sorts of people. It will not be pos-
sib(- to stop anyone from doing or 
carrying on that business. In fact, 
t~.ey might say that nothing succeeds 
like success and that is probably the 
best criterion. But I do agree that in 
an industry which from many points 
0{ view is of national importance be-
Cal:Ee it has become the greatest 
medium 0{ mass entertainment a 
better regulatisation of the ind:mry 
will produce better films on a bigger 
scale and will be desirable for givin,; 
the best of entertainment to the pub-
lic. But I do not agree that the Re-
sol1.:tion of the hon. Member wou!j 
serve that purpose. 

First of all, as r said, a part of the 
R('solution refers to a suggestion Gf 
the l!Btimates Committee. That sug-
gestion will, no doubt, be considered 
by Government in due course with 
other recommendations of the Esti-
mates Committee whkh will be com-
ing up soon. The other PIIIrt regard~ 
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[Dr. KeskarJ 
iug nationali ;ation, I might suggest 0 

my hon. friend, is too sweeping. 
Though the intention behind the Re-
solution is good, I would certainly like 
hi~ to give specific suggestions re-
garding this question of better pro-
duction, more efficient directors and 
pr.ui ucers and all allied matters. I 
am, therefor~, not able to a,.,'Me wi 
him and am not able to accept the 
Resn)ution on b.malf of the Govern-
ment. 

Mr. Speaker: Is he pressing the 
Resolution? 
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The Resolution was, by leave. With-
drawn. 

16.58 brs. 

RESOLUTION RE: CRITERIA FOR 
BACKWARDNESS 

Shri Hem Raj (Kangra): Mr. 
Speaker, I beg to move the Resolution 
standing in my name: 

"This House recommends to the 
Government that early steps ·be 
taken to fix the criteria of back-

wardness on the basis of ineome 
rather than on the basis of caste, 
creed and sect and all privileges 
granted to backward classes on 
the basis of caste, creed and sect 
be withdrawn." 
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